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QeAe/462/90 <i:>

Shri V.QV.llurlidhaan Na ir'
Commander wWorks Lngineer (Project)
Bhuj, District Kutch. ¢ Applicant

Versus

l. Unicn of India
Through:
The Secretary, Ministry
of Defence, Govte. of India,
New Delhi.

2. Station Commandant (Army)
Station Head Quarters,
Near Hanuman Camp,
Shahibauyg, Ahmedabade3.

3. Garrison Engineer (MEW)
Near Camp Hanuman,
ahmegaovau=-3s.,

<. The commander Works Engineer

Bhuj, District Kuté§€OJGCtS)

5. Area Accounts Qffice,
contreoller, Defence Accounts
Southern Command, Jaipur-6. : Respondents,

Coram : Hon'ble Mr. M.MeSingh Administrative Member

Hon'ble Mr. Re.C.Bhatt Judicial Member

ORDER
Date: 7/2/1991

Per: Hon'ble Mr. M.M.Singh Administrative Member

Heard Mr.C.H.Vecra, learned counsel for the applicant,.
and

/)Mr.P.S.Chapaneria for Mr.P.M.haval.learned counsel for the

respondents,

The applicant ha%sqfven a personal legal notice
dated 13th¥fuly, iEﬁﬂA?y the respondents which_ apparantely
daid not:ii@txdﬁthejkeply pefore filing of the original
application. It is noticed that the application has been
prepared some time in the month of August, 1990 and submitted
ror reyisteration on 11.10,1990. As such we feel that the
Ad- M

respondents 4& not have sufficient time to deal with the
personal legal notice dated 13th July, 1990. wWe feel that

this application can be finally disposed of with a direction
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to the respondents to suitably deal with the notice
in accordance with the law and rules and give a proper
reply to the applicant within a period of one month
from the date of receipt of this order. In case

N W |
the applicanthtill leftAany grievance he can approach

the proper forum again. We hereby finally dispose of

the application accordingly.
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Judicial Member Administrative Member




